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2 i22°4'9£° We have heard learned counsel for : “on.
| : the applicant who has prayed a direction be

given to the respondents to dispose oé the n
represéntationfiled by the wife of th : "
applicant, expeditiously, The wife cj

the applicanﬁ tx‘could not be a party

| before us, Therefore, it would not be
b . proper for use to give any direction,
‘ The matter is léft to the discretion Jf the

concerned authority, g
2, Thus, this application is accordipgly

| ~ disposed of, No costs.This order is R ssed
. after hearing Mr.Ashok Mishra, leafned [sr.
f Standing Counsel. ﬂt,
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